et T e TEe-33004/99 B _REGD.NO.D.L-3300499

JUTARUT
EXTRAORDINARY

qar [I—.EvE 4
PART 111—Section 4

iR W W
PUBLISHED BY AUTHORITY

“H, 49 ¢ Tereetl, FEEtaam, Wrel 10, 2011/ 19, 1932
No. 49] ) NEW DELHI, THURSDAY, MARCH 10, 2011/PHALGUNA 19, 1932

T e e 30T WeTeh WriReRTor

FfErEr
=% fieedt, 4 =4, 2011
T, 1-61/THHUET,/2009-Shuwegdt—arafla wre gRan R A MRE
wTe G A A afafyad, 2006 (2008 @7 34) W U 92 W SHER (1) 3}
TR (2) & TS (@) N ouew wfEdE B e S gy T W @ qd
ST ¥ BE TerEER AR $ rar B WerdeR @ fog wear & fe e

1. <R A e ww-(1) s RPRE o Wit e oawdia wre R oY
P IRV (S8R WATEER AR @ wra @ deraer B fog wiea) fafrm,
2010 &l

(2) & o F HeE @ N g gl |

2. uRWmG -(1) 39 Rl §, W aw R et s i 7 8-

(@) “aifirfran” & e g o) wHd s, 2006 (2006 @I 34) TR & ;
(@) “aeder” W ST FellEHN G BT ot i 8 _
(M) e eRie afed” § e o aw oo @ s frya g arien
S e & ; o

(@) “are s ¥ o n @ a4 @ stellT i e e gen o
e TTfereeor Ifsa & ;

(@ “TER” ¥ FEY WeTEHR AR P Aew AN ¥ SR FHH ST ACTEhN
afify @1 awezer Aferfea &

911 Gl/2011 ’Ying;e\ (1
3




THE GAZETTE OF INDIA : EXTRAORDINARY {Parr [II—Skc, 4]

(2)wwmﬁ$,ﬁsﬁﬁrﬁmﬁﬁmgw%sﬂ?mﬁaﬁ%ﬁﬁa®ﬁw
§ R e & 99 aref B o o9 s A B

3. BN waEer dEfs B ded-(1) T T H B FegpR Affy @
ol ek TR TR TR e W @ A dod Bl o orene Frafi ey qen fed o
o § Rres Q) ol & g wE A sifd P skave TE
m%ﬁﬁﬁﬂﬁﬁﬁﬂwaﬁﬁﬁmmwﬁ?ﬁﬂaﬁaﬁ
geelt e # amnfd @t s
(2) %&ﬁamwwﬁﬁaﬁwmaﬁwmmwm,m
@?Wqﬁamﬁﬁawﬁmmwmﬁwﬁﬁmmﬁmﬁmwﬂ
WWWW,WWﬁwﬂaﬂ?wﬁﬁw(4)$mﬁzhamﬁﬁ
szﬁmﬁwdﬁﬁﬁtﬁmmzﬁwmmﬁwmw
mﬁmaﬁwwﬁfﬁméﬁﬂmgﬁwawﬁwzﬁwﬁwﬁmﬁ
ﬁ%mﬁﬁ,ﬁwﬁmwﬁaﬁﬁwzﬁﬂﬁaﬁﬁ%ﬁaﬂéa%ﬁwﬁl
(3) ama,wwﬁm%ﬁwﬁwwwﬁwm'

(4) ﬁﬂwwmﬁm,%f@aﬁmwﬁwwawaﬁwﬁama%
aﬁqwﬁww%ﬁm@%m&vwwﬁmwmaﬂmeﬁ?
et B P ST ATd BRAR BT a0 BYD garg o do |

(5) wf%rﬁw(s)ﬁﬁﬁemﬁawﬁ&ﬂa%mﬁw areel, U WHT @ IR
dmaﬁﬁ%ﬂﬁ,mgwm,ﬁﬁaaﬁmﬂwﬂmﬁwmammaﬁ
iR 3 ar @ e e erafy F wwE A @

(6) ﬁﬁﬂwﬁ%ﬁmﬁmﬁmaﬁarawaﬁwﬁ
ﬁwﬁ%&ﬁﬁﬁa&wmﬁﬁﬁ%m—wwwﬁmaﬁm .
Fa

W@Wamﬁmmﬁmﬁﬁaﬁmﬂﬁwﬁﬂwﬁmmeﬁ?m
¥ ffreEa ey S |
(7) warer mfdeRo & A, &m&%aﬁmﬁﬁﬁﬂwwﬁfaﬁm@ﬁﬁ
s o T g dow ¥ wa Y o1 SR SE B

4 i weTeER W @ dowt @ seae-(1) @ PrvEd Sw g
Wmﬁmmaﬁasﬂwmeﬁvuﬁwmm,

aﬁmmvﬁﬁ%aﬁmﬁmﬁﬁﬁwﬁ%ﬁmﬁw@aﬁ
aﬁmﬁ%m@mﬂaﬂﬁmﬁaﬂ%ﬁaﬂéw,@maﬁmwml

(2) a;wa,ﬁuwww&ﬁﬁﬁmﬁmﬁﬁé%ﬁmm
%Wmmﬁwﬁﬁqwﬁaﬁﬁwﬁﬁaﬁﬁmﬂmwﬁﬁaﬁaﬁww
mﬁwmﬁﬁﬁmwmsﬂ?wmﬁmaﬁm@ﬁ
3 3 [T R ST Wl S < Sfrenre T E

sy S . Vo
-_n._;/;. - e




[ 9 [1—ETg 4] T o1 SO ¢ STHTHRO

5, ﬂW{Fﬁ—(ﬂWﬁWﬂfﬁﬁfﬁﬁﬂﬁmiﬁﬁmWWﬁ@aﬁ
Sram Yom IR @ Tl & wewl @ Te fomd B el B WeTeerR
afafy % frht dop 3 PR @ AEEER JE A srem AfE dgel dew @ iR
Torgfi Sufa e Bl § |

{2) 7fy e TonEdR IR @ fARh dow oS SufRm wE § o e A1
Yo T AeneTdT B aTe IS oFT wewr Yo B el G o o, el
R @ FT et o o e B A emie @ fag swe g fafafase fe
e i A R el dow § nuigld SufRm T e @ Sufafre (1) 4 el
m%éﬁ@ﬁmﬁamﬁwzﬁaﬂﬁwmﬁwwmzﬁ
Ric Tl T ol e YA fom @ frg e # RfFEd feg Ty erar @ ad
T BIuerT B3 @ oy MUY 1 1S B |

8. asré?ﬁﬂ%ﬂsma,?hﬁmwvﬁ%aﬁmma%%mmﬁwﬂ
FaR B oy B e AR, wdE Job A e W N v 9w T
T aferer @ forg SeRardl 8 ;

() iR A wfEfem 92 R T BIE PRAR, SeE Al SO B ACTERT P
T el o e 9 o @ R S GarseR AR @ dow # e
T& fsar S | |

(3) arenel AT Yo I Srederl R Al fHe oy wew @ argel W d%h @
T B qd Rt W < P A erumae T SIS o GDd a1 S @
BYE 7 gerd o W ur Teaad! deb @ farg orifed @ o W@ |

7 oty woTEeR wRf @ dew @ Rftwma-(1) W Wl wel @, o B
e AR 3 (AR dow @ wwe oMy SuRRmE ok A T ATl S B
mat & agma g RfAfeaa fear smom -
W@ﬂﬁ:aﬁéwf&ﬂﬁéﬂfﬁﬁﬁmﬁmmﬁmﬁwwwaﬁﬁmﬂﬁﬁ
,_ fodas & ot 78 U He & wrr TE S A A A & o Wi gun # dua # e A
7 gig W o SUfRM €N a9 e e @ WAl B 9gEd g g ww R fafree
foar S |
(2) e w9 FeEE] B 9T B o gew Wl amll R wedl &
S wel g Afread @ Rie et T ugEs @ ward oy ok At e weata
T UEE @ YO SN B Sl § @ weEr o1 @y fern e |

;

g, gl DT FEOE-(1) IEE A AT B FRITT B A B W TEH D

T B 7Y SRATE <A o 9wl AR 8 RF el weed! @1 dud A faEr e g




THE GAZETTE OF INDIA : EXTRAORDINARY [Part 1HH—SEC. 4]

sifam 8T

9. BN WaweR Wk @t doml b wrEga-—-(1) B gdwer affn @
qAPF Job B BRI TG JoF P GATT | I W8 B afd @ e Juw R
TG 3R S STedE A7 oY WEw ey 45% $ SIS b B, & AHeT B g

TR fepar wTg

(2) Ry, smue w R oy weww, Rwd 98¢ @ oregerar @l Bl &N
IFMRT fFaT T BT FEHR VAR @ TRE Jo% B IR HIUGE el dow
# aifipa B @ 7 U9 orgleT & @ WwhE @ srafY A oigvER e weed ol
af¥a e o |

(3) g GoEER AWM B ARE 56 B UG W o] wrdnzdl i 8w
el & 9 N2 9oF H Woaaer Ry TV e @ fed 7g @t wat § A T
foran @ Heer e O, g ol wd) wifere faxor siaffse g |

(@)  oreme T B oY woww, O o @l sremeal @ B, wrigw d [ Quy
» wfRfer v a1 | e @1 fafivery &R W afe Saet W |, 98 erarfEa 9
O 1 AfE T A 1 el wfdn @ fag aeefeRe o |

(5) T woEER AT @ AAE do F o A S [Eadl So@ Bl JEHerd
Sor @ Wy WRNYT A JUEWH B G T IAG AN GYfRdR R shlga [y
I @ forg v@ S o WyfRewm ok offigd B 1R 3w dew W e °1 d9% @l
- Jreger o T R wewy gR1 [Ead) 9o @ el @ Affera @ we w
Uy ¥ o aif¥er © w0 A e o fag swala g omd |

6) D= werzer Wiy & vde oo o srRig sufafem (5) W TuffifiEs
arelt dom ¥ wyfewr & awwr @ WG @ TEREd) o0 @ e ¥l
g |

19. qﬁaﬁwgﬁrﬁﬁaﬁa—ﬁ)fﬁﬁmmﬁmﬁaﬁéwwmw
giify w1 gy oifa &) 9 ey o e sy @t doves & w0 H o= B
fRare B wewd] o s Ryar @ qa |

(2) ?ﬁ@ﬁmaﬁéﬂﬂmmﬁaﬁmwﬁ;wmmwﬁﬁw
Geped woy H SNgvyE o # Wy, 9fe g @, 9ff 9o @, YR W SHE AR




{ w1 [T-—vg 4] YIRA = [T 0 STHIERH 5

Tl TR G T8 a8 SR wRa # SufR wewll @ agHe g srHifa
F8y fopar e 2y |

(@) wulafwm (1) © e aRarfem i waem & & shaR wad! @ 9gAd g
STAIGT 1 Terea O, T SR areeTd B 91 W doed et dow § aawl
@ gAa gra fafidaa fyar w8 | |

(4) =i @l BRAR 9y QAT (1) & s vowl o A fvw o § gst
B QT T O fQEw, 9w daNw ¥ Rrawr gon dwed aRerfd e wmen §
el ¥ e @ ma @ g s By S |

(5)  ufEnRT goU Wahed IR U wal oY fewforat & ey o aremer-

(@) fafeer @t sivfipa far wan oiftd &9 T ;@

(@) fafveay @1 sifipa =& fovay oy o wa ;W

(M) #AI B IIRT W A S A DT GoEnr ARy @ el Yo B e woy
ey @ MG B g |

(6) ulgrer g1 wIka @IS dehew, 99 IPileA & Y H=ia Forser afFfy &
3ol 8% H @ W |

1. BRIV & AOE-(1) 3wy, Tad TARHR Ay @it do@f § 3 wrdarfaa
® fHferRea wgm ok o e mitewer & fyerd grr v sre |

(2) o= gorseR AT B TS dor # Hardgd HRIR BT Ao, TRy,
ey g1 QY S @ SENERT B% dTel Wed gW1 el far s o Swey
AIftreral ¥ @ SIrg |

12. Wm—(ﬂﬁﬁwwﬁﬁrtﬁwwﬁmﬁw@aﬁﬁaﬂ?
AT o @ forg wism & |

(2) WD Wew, HEY FARHR AN B TR dow F ot 1 7 fRal @
faf¥re erwon o, S FRRE @ wE @ g F ST wema @ 9 wfige faw
H 1 AB |

(3) Tg UeEER WA B B AT I BT I AW o e W 98 fAgarw
el B [ 9qe &0 Sue! s ®) afy udar v 8, e 31 fafea § g
mﬁm#wéﬁwﬁﬁmmmaﬁa%ﬁaﬁq@ﬁwﬁam
FAEHR AfAfT 7 B e |




THE GAZETTE OF INDIA : EXTRAORDINARY [Part HI—Skc. 4]

13, TONEAN - (1) DT ToledR WA B AT SR FR Y@ A wrr o) A
sy arfdy, Rt TRy waer @ B W Mo s B weed el e
Sl e g% 8, s forg M w1 erRe fma mar @ o Rad frg srem
Hend & | :

(2) d=i AeTEHR AT &1 TP e R dod H unr o @ e a@faadl 9
a1t @t SNy, [ A 99 dae ww @ 9@ 8, 6 3 g modiher @ e
J wietfed fonsdt W @t SRl @1 geed W8l B |

(3) @<y WATEDR AR BT IS WG 3R WM o Arer Iy w@fery, gl arg
# B [ATEPR At @) @i § Jorgd BRAN & MO B a9 Y W@ @ fay
Hgd delger Ay @ gwell dow 7 i el 1R ewEr B3 |

16. @Al & ARl wewl @ e, o=l wower afifa & it dow W
IURRE B9 & T 7le aifdy S99 SuiRid 8 arell 3=y gaeer afify
FH TAF 48T B AT S IR TIT P e BT 8RR BT |

RGN
[ffver 12 (2) <]

fadt @t faRkre wwon
R @rel qRaN ST AT wiferesvon

(Fran e &Y [ dwnhe quar B 9w Filerd g dIHa g APla SR B e
safery f2aae & &7 a7l sirgs W ¥ fRal @7 ewwia T8 )

T

A

@Ter Wi &l dom

DL AATEFR AT DI dSP

defae afafy @1 4w

.............................. o Ul Y ToF

.............................. R HAWE DI 4P

dom ®t aRi

o

BT WO | PR D A | wew, Ra &1 caw@

H T 2 (Bl

afe g, q FUET AL B
e o A wmel @

& fore faawor T |




[ {8 4] A RS9 1 SAHIEN

1

I—

HoN :ﬁtﬂﬂ%ﬁfﬂﬂg‘ﬁﬁwé’rﬂ%mﬂwmtﬁ%t

T o e, BT e g3 femam TR |
TEATEE oo
S 2
[fafam 13 (3) b
e Hee argon
W el e 3 A MiRET

TH 5 oo e
mata

[] oo ¢ U o AaR
1 TR TR BT B GG
TSRS o a1 fave (d412)

ﬁaﬁ&mwgﬁﬁﬁwﬁwwwmaﬁﬁﬂmwﬁﬂﬁfw%lﬁaﬁw
ﬁ'ﬁﬁuﬁzwmﬁﬂmzﬁa@a@s@%%aﬁmm&ﬁ?mﬁwwﬁ%ﬂwﬁ
B Rrmendl & RS SR qEET @Y e T B B i e § R i
wmﬁﬁqﬁmw@mﬁmwmﬁmﬁiﬁwﬁmwzﬁ
o et A are RSst g} Aol & AR frar @ e fafed ww A wEr @
% IR Y T g @ A ST

TR oo 227 R UR R g foar T |
BEATEIT it ) 7
1, w. g, ger wrEE sl

[ Forare 111/4/187-0/10-341.]




THE GAZETTE OF INDIA : EXTRAORDINARY [Parr II—SEC, 4]

FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 4th March, 2011
F. 1-61/FSSA/2009-DFQC.—in exercise of the powers conferred by sub-section (1) and
clause (b) of sub-section (2) of section 92 of the Food Safety and Standards Act, 2006 (34 of
2006), the Food Safety and Standards Authority of India, with the previous approval of the
Central Government, hereby makes the following regulations régulating the rules of procedure

for transaction of business of the Central Advisory Committee, namely:-

1. Short title and commencement. - (1) These regulations may be called the Food Safety and
Standards Authority of India (Procedure for Transaction of Business of the Central Advisory
Committee) Regulations, 2010.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. — (1) In these regulations, unless the context otherwise requires.,—

(a) “Act” means the Food Safety and Standards Act, 2006 (34 of 2006);

(b) “Chairperson” means the Chairperson of the Central Advisory Committee;

(c}*Chief Executive Officer” means the Chief Executive Officer appointed under section 9
of the Act.

(d) “Food Authority” means the Food Safety and Standards Authority of India established
under section 4 of the Act; _

(e)*“Member” means members of the Central Advisory Committee and includes the

Chairperson of the Central Advisory Committee;
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{2) Words and expressions used in these regulations and not defined but defined in the !

3

Aot shall have the same moanings respactively assigned 1o them in the Act.

setimgs of the Central Advisery Commities. — (1) There shall be not less than three

mestings of the Central Advisory Committee in a year on such dates and at such places as the
Chairperson may direct and the imterval between any two mestings shall not in any case be

- loneer than five moatls:

Peovided that the first meetng of the Central Adwisory Commmittes in o Onancial year shall

e hield 1 the Hrst quarter of that financial year.

(23 The motice of every meeting of the Central Advisory Commitice signed by the
Chatmperson or by swch other officer of the Food Authority as may be authorised by the
Chairperson intimating the tme, date and the place of the intended meeting shall be circulated to
every member, subject to the provisions of sub regulation 4, at least ffteen days before the date

of the meeting statmg thereon the brief agenda of the meetng, seffing out the itzms of business to

be comsidersd, by post address of every member or throush e-mail or fax or courier to facilitate
speedy commumscalion.
(33 The Chairperson may, in case of wrgeney, al any fime, cali a meeting of the Central

Advisory Committes at a lesser notice than fifteen days.

14y & meeting of the Central Advisory Committes may be called on the requisition in
writing, addressed to the Champerson and sigaed, by rot less than one-thind of members, setting

out therein the purpose of the meeting to be called and the business to be considered thereat.

(5% Omn receipt of the requisition of meeting referred to in sub-regulaton (5), the Chairperson

may cali the meeting within such time as he may direct, but in any case not laler than a period of

froes the date of receipt of such valid requisition by the Charperson.

(6} I 2H the items of business to be tramsacted at a m@f:ﬁx:ag of the Central Advisory Committee
could not be completed in one sitting, the meeting may be adjowned from time o time:
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e

Provided that at the adjourned meeting only the unfinished iterss in the agenda shall be

discussed and decision taken thereof.

(7) Representatives of the Food Authority may participate in the proceedings of the Central
Advisory Committee with the permission of the Chairperson but shall have no ri ght to vote at the

meeting.

4. Chairperson of meetings of Central Advisory Committee. - (1) The Chief Executive
Officer shall preside over every meeting of the Central Advisory Committee and if the Chief
Executive Officer is unable to attend a meeting of the Central Advisory Committee, any member
elected by the members present from amongst themselves attending the meeting, shall preside at

such meeting.

(2)  The Chairperson may invite any officer of the Food Authority or any other person
qualified in the matters to be discussed, to attend any meeting of the Central Advisory
Committee, with a view to facilitate meaningful discussions and such invitee may participate in

the proceedings of the meeting but shall no right to vote.

5. Quorum. - (1) The quorum for any meetirig of the Central Advisory Committee shall be one-
third of the members as on the date on which the meeting is to be held and no business shall be
transacted at any meeting of the Central Advisory Committee unless the quorum is present

throughout the meeting.

(2) If the quorum is not present at any meeting of the Central Advisory Committee, the
Chairpersen or the member presiding over the meeting, shall adjourn the meeting to such other
date, time and place as  ay be specified by him not being later than thirty days, and if at such
adjourned meeting a quorum is not present, then, notwithstanding anything contained in sub-
regulation (1), the .nembers present at the adjourned mecting, not being less than ien in number,
shall constitute a quorum for such meeting and to take up for discussion and to dispose of only

the items of business set out in tne agenda for the initial meetihg.
i

G- e
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6. Agenda. - (1) The Chairperson shall cause the agenda to be prepared and circulated at least

fifteen days before the date of each meeting of the Central Advisory Committee.

(2)  Any business not included in the agenda shall not be transacted at a meeting of
the Central Advisory Committee except with the permission of Chairperson or the member

presiding over the meeting.

(3)  With the permission of the Chairperson or other member presiding over the meeting,
urgent questions may be added to the agenda at any time before the conclusion of the meeting, or

any itém on the agenda may be deleted or carried over to a subsequent meeting.

. Decisions of the meetings of the Central Advisory Committee. - (1) All questions which
come up before any meeting of the Central Advisory Committee shall be decided by a majority

of votes of the members present and voling:

Provided that if a member is interested in any item of business to be transacted at a meeting,
he shall not participate or vote on such item and in such case, the decision on such item shall be
taken by majority of the votes of other members attending the meeting, not being less than five in

number.

(2)  The Chairperson or the other member presiding over the meeting, shall endeavor at all
times to arrive at decisions or recommendations through a consensus among members and voting

shall be resorted to if attempts to arrive at a consensus fail.

8. Closure of debates. — The Chairperson or other member presiding over a meeting, may
move for the closure of the debate when he considers that all members have had the opportunity
to express their views on any of the business discussed at the meeting and his decision shall be

final.

9. Minutes of the meetings of the Central Advisory Committee. - (1) The draft minutes of

each meeting of the Central advisory Committee shall be prepared within a period of two weeks
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of conclusion of each meeting and submitted to the Chairperson or fo the member who

over the meeting, for his approval.

(2)  The draft muwutes of cach mest

Chairperson or the other member who presided over fhal mee eting, as the case may be, shall be

forwarded to each member not later tham & pertod of two weeks sfter =

at the next meeting.

3 The minutes of each meeting of the Central Advisory Commmittee ahuall contzin o faer ang
£

"

correct summary of the proceedings thereat and the names of members who did not pasticipale 1
the discussion of, or vote v, any iem of business transacted af the meeting.

(4)  The Chairperson or ofber mewiber who presided over the meeting may decide e

inclusion or non-inclusion of any matter in the minutes, if in s opnion, vot selevant or makerial

to the proceedings or defamatory of any persomn.

(5) At every meetng of the Cenral Advisory Cowmsmittee, the draft mimutes of the
previous meeiing of the Central Advisery Commutiee spproved by the Chairpersos or the
other member who presided over fhat previons meeting, shall be placed beolore the imeeting
for confirmation and adoption with or without amendments or modificafions, wimich shall be

signed by the Cheirperson or the other membey who is presidmg  over the mesting, a8

confirmation of coarectness of W

record of the proceedings of the previous meeting and be

kept on record.

(6) The minuies of each meetomg of fhe O “emtral Advisory Committes, after confimmation af .
the next meeting as refroed to in sub-regulation (5), shall be placed befiore the subsequent
meeting of the Foosd Auwihority. )

I3
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1. Erecisions by dreulation. - (1) Any item of business o 153uS on which required decision

Advisory Commuttee, may, if the U Chairperson 5o directs, be referred 10

memben: by ciiculstion of papers 28 a resolution.

{2y desmed o have been passed by the members, unless such 2

resalion Cirs

her with necessary papers, if apy, to all the members at

thesr wauat ad o India st approved by mejority of the members 25 afe present m India.

’T§

ten cheoulated nnder mub-regulation (1) and approved by the majority of
smty of @ vote shall have effect and :zu:zdmg a3 if such resoluticn were
decided by the majority of the members st 2 oieeting.

) Where any hrsiness is refored to members under sib-reguiation (1), a period of ot

less tham tem clear days shall bs sllowed for the receipt of repliss from members from the

digte on WE&QEE the dralt rezolution 1 cioniaied,

(%% Based upoa the voles and comments received, on the draft resolution circulated, the
ChafFperson may-
{2} deciars the decision adopled; or

o

4} declare the decision not adopted; or

e

e,
Ay
)

) i case of nevtrality of votes, postpone the drafl resolution for the next mesiing of

thee: Comtral @%ﬁmm@ Cnapsiirties.

{&) Lny resolution pessed through cizoulation, shall be placed at the next mecting of
the Central Advisory Comemitee for its ratificaion. |

11. Record of Basiness. - (1) The Chairperson shall canss the record of the proceedings of
ihe mesting of the Central Advisery Committes be writion and mainiaimed by an officer of
the Food Autherty.
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(2) The record of business transacted at every meeting of the Central Advisory
Committee shall be signed by the Chairperson or the member presiding over such meeting,

as the case may be, and be kept on records.

12: Independence. - (1) Members of the Central Advisory Committee shall make a

commitment to attend and participate in its meetings.

(2) Every member shall make at each meeting of the Central Advisory Committee a
Specific Declaration of Interests in Schedule 1, w]:uch might be considered prejudicial to

their independence in relation to the items on the agenda.

(3) A member of the Central Advisory Committee or any other partlclpant who believes
that his inferests may undermlne his independence, shall inform the Cha1rperson in writing
who thereon take decision on his participation in the meetings or work in the Central

Advisory Committee keeping in view the interests declared.

13. Confidentiality. - (1) The members of the Central Advisory Committee and other
participants at a meeting shall not divulge to third party any confidential information that
they have received, for which confidential treatment has been requested and agreed by the

Chairperson.

(2) Every member of the Central Advisory Committee and other participants at a
meeting shall be required, even after their duties have ceased, not to disclose information of

the kind covered by the obligation of professional secrecy.

(3)  Every Member of the Central Advisory Committee and other participants shall sign
an initial declaration at the first mesting of the Central Advisory Committee for maintaining
fhe: conﬁdentiality of the business transacted at meetings of Central Advisory Committee in
Schedule 11. E

16. Reimbursement of expenses. - bvery person invited to attend any meeting of the
Central Advisory Committee other than the members shall be entitled to a payment of two

thousand rupees for each meeting of the Central Advisory Committee attended by him.
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SCHEDULE I
(See Regulation 12 (2)}
SPECIFIC DECLARATION OF INTERESTS
The Food Safety and Standards Authority of India
(Please note that high quality of scientific expertise is by nature based on prior
experience and that therefore having an interest does not necessarily mean having a

conflict of interesi)

Name:-

Profession:

Meeting of the Food Authority
Meeting of the Central Advisory comumittee
Meeting of the Scientific Commitice

Meeting of Panel on |
Meeting of the Working Group on

Meeting
dates
Venue
[ S. No. Agenda Items Whether the memjber—|
' - has a conflict of interest.
(YES/ No)

If yes, please provide
details to enable the
chair to take a decision: |

Declaration: 1 declare that the information provided above is true and complete.

Dene at: ) on this © . dayof

Signature:




e

SCHEDILAH
{See Regnlation 13 {3))

DECLARATION CONCERMING CONFIDENTIALITY

The Food Salety and Stapdards Avtherity of India

Flams:

Faosition®
[ 1 Member of the Food Authonty

5

1 Member of the Central Advisory Cosanuties

pmes,

1 ] Member of the Soientific Commmtics

{ 1 Member of 2 Panel on

[ 1 Member of 2 Working Group on

{ ] other expert! {external on

{ hereby declare that { am aware of my obligation fo respect confdertizlity. 1 know that 1
o o bl T ’ j

am obliged not o divilge informaton acquired as 2 result of my activities in Food Saffery

and Standards Authority, if the mformation is sabject to 2 regueast for confidentiality and 1
hereby undertake not to dividge apy such confidential information. T shall also respect the
confidential nature of the opinions expressed by other Members of the bodies indicated

ahove or other experts durmg discussions in meefings or provided in written fonm.

Done at: on this day of

Signamuee

YA GAUR, Uuef Brecutve Officer
LATRI T

i
s
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New Delhi, the4thMarch, 2011 . L
F. 1—61/FSSAIZ%9—DFQC ~—In exercise of the pOWers ¢ conférred by sub,—secti,,on ¢
“and clause (f) of sub-sectlon (2) of scctton 92 of 1 the Food Safcty and Standards Act, 2006 |
(34 of 2006), the Food Safety and Standards Authonty of Indla w1th the prevmus
approval of the Central Government, hereby makes the followmg regulatlons regulatlng
the transactlon of busmess in the meetmgs of the Food Safety and Standarcls Authorlty of
India, Namely:-

1. Shor’t't_i;t_lé and commencem_ent. ~(1) These Regulations may be called the Food
Safety and Standards Authority of India (Transaction of Business at its meetings)

Regulations, 2010.

@) .: VT‘he‘y shall come into force on the date of their publicattdﬁ'i:ﬁithe Official Gazette. -

2. Defimitions. - (1) In these regulations, unless the context otherwise requires,-
(@) “Act” means the Food Safety and Standards Act, 2006 (34 of 2006};

(b)“Chalrperson nmeans the Chairperson of the Food Safety and Standards Authority of

India;

(c) “Chief Executive Officer” means the Chief Executive Officer appointed under section

g of the Act.

(d)*Food Authority” means the Food Safety and Standards Authorlty of India
established under section 4 of the Act; '

911 GK2011—4
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(e) “Member” means member of the Food Safety ‘and Standatds Authomty of Indla and

includes the Chairperson;

) “Scuentlﬁc Commlttee” ineans the Screntlﬁc Commlttee constltuted by the Food

Authorlty under sectlon 14 of the Ac;

(g)“Scienti_ﬁc Panel’__’ means Scientific_?anel_ gstablished by the Food Authority under
section 13 of the Act;

(h) “Schedule” means a Schedule appended to these regulations.

(2) Words and expressions used in these regulations and not defined but defined in the

Act shall have the same meanings respectively assigned to them in the Act.

3. Meetings of Food Authorlty ~ (1) There shall be not less than three meetings of the
Food Authority in a year on such dates and at such places as the Chalrperson may direct
and the interval between any two meetings shall not in any case, be longer than five

months;

Provided that the first meeting of the Food Authority in a fi nanc1al year shail be
held in the first quarter of that financial year.

(2) . The notice of every meeting of the Food Authority shall be signed by the Chief

Executive Officer intimating the time, date and the place of the intended meeting.

(3)  The notice shall, subject to the provisions of sub-regulation (5) be given to every
member, at least fifteen days before the date of the meeting by post to the address of
every member or through ¢-mail or courier or Fax to facilitate speedy communication,
stating therein the brief agenda of the meeting, setting out the items of business to be

considered.

{(4)  The Chairperson may, in case of urgency, at any time, call a meeting of the

Food Authority at a lesser notice than fifteen days. ‘
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5) A meetmgof the Food Authonty may becalledon the recllﬂsltion in writing,

addressed to the Chan'person and signed by not less than one-thlrd of members setting
out therein the purpose of the meeting to be called and the business to be considered

thereat.

(6) On recelpt of the requlsltlon of meetmg referred to in sub regulation (6) the
Chairperson may direct to cause the rneetmg to be convened and held within such time as
he may dlrect but in any case not later than a penod of thlrty days from the date of

receipt of such requisition.

(N If all the items of business to be transacted at a meeting of the Food Authority

cannot be completed in one sitting, the meeting may be adjourned from time to, time: .

Provided that at the adjourned meeting only the unfinished items in the egendé' shall

be discussed and decision taken thereof,

4. Chairperson of the meetings of Food Authority. - The Chairperson may also invite
any officer of the Food Authority or any other person qualified in the matters to be
discussed at any meeting or any member or-Chairperson of the Scientific Panel, to attend
any meeting of the Food Authority, with a view to facilitate meaningful discussions and

may participate in the proceedings of the meeting but such invitee shall no right to vote.

5. Participation of the Chief Executive Officer. - The Chief Exccutive Officer may,
with permission of Chairperson take the assistance of any staff of the Food Authority

for the purpose of discharging his duties relating to the meetings of the Food Aufhority.

6. Quorum. — (1) The quorum for any meeting of the Food Authority shall be- oﬁe tiﬁrd
of the Members as on the date on which the meeting is held and no business shall be
transacted at any meeting of the Food Authority unless the quorum is present throughout
the meeting. ' D |

i
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2y If the quorum is not present at any meeting of the Food Authority, the
‘Chairperson or in his absence 'any other Member presiding over: the meeting,  shall
adjourn the meeting to such other date, time and place as may be specified by him not
bemg later than th]rty days and if at such adj ourned meetmg quorum is not present, then
notw:thstandmg anythmg contained in “sub- regulatlon (1), the Members present at the
adjoumed meetlng, not bemg less than five in number, shall constitute a quorum for such
- meeting to take up dxscussmn and to dlspose of only the items of busmess set out in the

agenda for the initial meeting,

7. Agetida. — (1) The Chief Executive Officer shall be responsible for preparation of the
agenda for each meeting of the Food Authority and mrculahon thereof to all the Membrs

of the Food Authority at least a penod of fifteen days before the date of each méeting:

Providéd that the Chief Executive Officer shall prepare the agenda of meeting in

consultition with the Chairperson:

Provided further that the Chief Executive Officer may, in consultation with the
Chairperson, amend or delete of add new item in the agenda of business subsequent to its

issue. .

(2)  Any business not included in the agénda shall not be transacted at a meeting of the
Food Authority except with the permission of the Chairperson or othér Member presiding

over the meeting.

(3) With the permission of the Chairperson or other Member presiding over the
meeting, urgent questions may be added to the agenda at any time before the conclusion
of the meeting, or anty item on the agenda may be deleted or carried over to a subsequent
meeting.

8. Decisions of meetings of Food Authority. - (1) If a Member is interested in any item

of business to be transacted at a meeting, he shall not participate or vote on such item and
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in such case, the demsmn on such item shall be taken by majonty of the votes of other

Members attending the meeting, not being less than five in number.

(2)  The Chairperson or the other Member presiding over the mesting shall endeavor
at all times to arrive at decisions or recommendations through a consensus among

Members and voting shall be resorted to if attempts to arrive at a consensus fall

(3)  Votes on every item of business to be transacted at a meeting of the Food
Authority shall be taken by a show of hands.

9. Closure of debates. — (1) The Chairperson or the Member presiding over the meeting
may move for the closure of the debate on any item of business discussed at a meeting
when he considers that all members have had the opportunity to express their views on
any business discussed at the fneeting and the decision of the Chairperson or the Member

presiding shall be final,

' 16. Mihiites of meetings of the ¥ood Authority. — (1) The Chief Executive Officer shall

cause the mintites of each meeting of the Food Authority to be prepared within a period

of two weeks of conclusion of each meeting and submit the same to the Chairperson or

© othier Member who presided over the meeting, for his approval:

Provided that if for any reasons the Chief Executive Officer is unable to attend
any meeting of the Food Authority, the Chairperson may, for this temporaty purpose

direct any other officer of the Food Authority, to prepare the minutes of the meeting.

(2)  The draft minutes of each meeting of the Food Authority approved by the
Chairperson or the other Member who presided over that meeting shail be forwarded to
each member not later than a period of two weeks from, such approval, for adoption at the

next meeting: |
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Provided that the decision of the Chairperson on the changes, if any, to be _'madé'

in the draft minutes, shall be final.

(3)  The minutes ‘of each meeting of the Food Authority shall contain a fair and correct
summary of the proceedings thereat and the riames of Members who did not participate in

the discussion of, or vote on, any item of business transacted at the meeting.

(4) ~ The Chairperson or other Member who presided over the meeting may decide the
inclusion or non-inclusion of any matter in the minutes, if in his opinion, not relevant or

material to the proceedings or defamatory of any person.

(5)  Atevery meeting of the Food Authority, the draft minutes of the previous meeting
approved by the Chairperson or the other Member who presided over that previous
meeting, ehaH be placed before the meeting for confirmation and adoption with or
without amendments ‘or modifications, which on confirmation and adoption in that
meeting Abe'si}g'r'ie'd by the Chairperson or the other Member j;)reéidin'g over the meeting, as
confirmation of correctness of the record of the proceedmgs ot the previous meeting and

be kept asa record of the Food Authority.

.(6) The minutes of every meeting of the Food Authon'ty shall be published on the
Food Authonty 3 webstte unless the Chau-person determines that conﬁdentlahty to-be

' ensured

11. Power of the Chairperson to take urgent action. — Nothing in these regulations
| shall affect the power of the Chairperson to take such action (after consultation, if
necessary, with cxperts in the matter) as may be necessary in case of an emergency
‘situation watranting immediate action by the Food Authority and when it is not feasible

tocalla meeﬁng of the Food Authority, and reasons be recorded in writing:

Provided that any such action shall be placed before the next meeting of the Food

" Authority for its ratification. i

i
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12. Decisions by circulation. ~ (1) Any item of business or issue Which tequir; decision
of the Food Authority, if the Chairperson so directs, may be referred to Members by

circulation of papers as a resolution.

(2)  No resolution shall be deemed to have been passed by the Members, unless such a

resolution circulated in the drafi, together with necessary papers, if any, to all the

 Members at their usual address in India and approved by the majority of the Members as

are present in India.

(3} Any resolution circulated under sub-regulation (1) and approved by the majority
of such of those Members entitled to vote thereon, shall have effect and binding as if such

resolution were decided by the majority of the members at a meeting.

(4) Where any business is referred to members under sub-regulation (1), a period of
not less than ten clear days shall be allowed for the receipt of replies from Members from

the date on which the draft resolution is circulated.

5 Based upon the votes and comments received, on the draft resolution circulated

under sub-regulation (1), the Chairperson may-
(a) declare the decision adopted; or

(b) declare the decision not adopted; or
(c) in case of neutrality of votes, postpone draft resolution for the next meeting of the

Food Authority.

(6) Any resolution passed through circulation, shall be placed at the next meeting of
the Food Authority for its ratification.

13. Record of Business. - (1) The Chief Executive Officer shall attend the meetings of

the Food Authority maintain the record of proceedihgs of all items of the business

§
transacted thereat;
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Food Authority.

o)

- (2) " Every-decision and direction of the Food Authority shall be recorded in writing -

‘and be kept as a record.

14. Independence and Confidentiality. - (1) Members of the Food Authority shall make

. a commitment to attend and'pa:ficipate in its meetings.

2 Every Member shall submit at &ach .meeting of the Food Authority a Specific
Declaration of Interest in Schedule I, which might be considered prejudicial to their

independence in relation to any of the items on the agenda.

(3)l Aﬁy Member or any other participéﬁt ina meeting, who believes that his interests
may undermine his independence, shall inform ' the Chairperson in wﬁtiﬂg who thereon

take a decision on his participation in the discussions at the meetings or the work of the

4y  Members of the Food Authority and invitees shall sign an initial Declaration at

the first meeting of the Food Authority for maintaining the confidentiality if the business

 transacted at meetings of the Food Authority in Schedule IL

15. Secretariat. - Chief Executive Officer shall ensure appropriate administrative support

to enable the Food Authority to carry out its work.

16. Reimbursement of expenses. — Invitees to any meeting of the Food Authority shall
be entitled to a pavment of two thousand rupees for attending each meeting and the

reimbursement of actual travel and subsistence expenses.

iR
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~ SCHEDULE1
[See regulation 14 2)]

SPECIFIC DECLARATION OF INTERESTS
(Please note that high quality of scientific expertise is by nature based on prior
experience and that theréfore having an interest does not necessarily mean- having u

conflict of interest)

Name:

Profession:

Meeting of the Food Authority
Meeting of the Central Advisory commiittee
Meeting of the Scientific Committee

Meeting of Panel on
Meeting of the Working Group on

Meeting i

dates

Venue

5. No. Agenda Items Whether the member
has a conflict of interest.
(YES/ No)

If yes, please provide
details to enable the
chair to take a decision,

Declaration: I declare that the information provided above is true and complete,

Done at: on this day of

Signature:

911 GI2011—5
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SCHEDULEW
[See regulation 14 (4))

DECLARATION CONCERNINC CONFIDENTIALITY

Name:

Position:
[ ] Member of the Food Authority

[ ] Member of the Central Advisory Committee
[ ] Member of the Scientific Committee

[ ] Member of a Panel on

[ ] Member of a Working Group on

[ ] other expert (external) on

I hereby declare that I am aware of my obligation to respect confidentiality. [ know that I
am obliged not to divulge information acquired as a result of my activities in Food Safety
and Standards Authority, if the information is subject to a request for confidentiality and
hereby undertake not to divulge any such confidential information. I shall also respect the
confidential nature of the opinions expressed by other Members of the bodies indicated

above or other experts during discussions in meetings or provided in written form,

Done at: ' on this_ _day of

Signature

V. N. GAUR, Chief Executive Officer
[ADVT. 111/4/187-0/10/Exty.]
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NOTIFICATION

New Delhi, the 4th March, 2011
F. 1-61/F§SA/2009-DFQC.— In exercise of the powers conferred by sub-section (1)

of section 92 and clause (d) of sub-section (2) of section 92 of the Food Safety and
Standards Act, 2006 (34 of 2006), the Food Safety and Standards Authority of India, with
the previous approval of the Central Government, hereby makes the following regulations

the procedure of the Scientific Committee and Scientific Panels, namely:-

1. Short title and commencement. - (1) These regulations may be called the Food
Safety and Standards Authority of India (Procedure of Scientific Committee and
Scientific Panels) Regulations, 2010.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions. — (1) In these regulations, unless the context otherwise requires,-

(a) “Act” means the Food Safety and Standards Act, 2006 (34 of 2006);
(b)“Chairperson” means the Chairperson of the Food Authority; ”
(¢)“Chief Executive Officer” means the Chief Executive Officer appoinied under section

5 of the Act.

(d) “Food  Authority” means Food Safety and Standards Authority of India
established under section 4 of the Act; .

(&) “Mzmber” means member of the Scientific Committee or the Scientitic Panel and
includes the Chatrperson of the Scientific Commiittee or the Scientific Panels, as the case

may be;
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(ﬂ -_“‘_‘Scientiﬁc Committee” means the Scientific Committee constituted by the Food
Authority under section 14 of the Act;

(g) “Scientific Panel” means the Scientific Panel established by the Food Authority
under section 13 of the Act; ‘

(h)“Schedule” means a Schedule appended to these regulations.

(2) Words and expressions used in these regulations and not defined but defined in the

Act shall have the same meanings respectively assigned to them in the Act..

3. Appointment of members of Scientific Committee and Scientific Panels and their
terms of office. - (1) The Food Authority shall ensure high level of collective scientific
competence and expertise before appointing any member, to fulfil the mandate of the
Scientific Committee and .Scientific Panels so as to reflects the diversity of scientific

problems and approaches in India.

(2) No member shall be appointed to the same panel for more than two consecutive

terms.

(3) The term of office of 2 members nominated at a later date, shall continue till the

expiry of their term of three years.

(4) Each Scientific Panel shall consist such number of members not exceeding

fifteen, as may be considered appropriate by the Food Authority.

4. Working Groups. - (1) The Scientific Committee may create Working Groups
consisting of the members of the Scientific Committee & or Scientific Panels whenever it
deem necessary, particularly, in specific cases, and also include therein such number of
external experts having experience and expertise in the subject not exceeding one —third
of total members of such working groups, with the priori'approvai of Chairperson, in such

manner as the Chairperson may decide.
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(2) Scientific Committee shall entrust the Working Groups with tasks which are
clearly defined and also to. undertake necessary preparatory work in relation to a draft

opinion:

Provided that the Scientific Committee and Scientific Panels shall ensure that the

tasks are completed within a spéciﬁc period of time.

(3) The Scientific Committee or Scientific Panels, as the case may be, sﬁall

coordinate the functioning of the working group.

(4) The meetings of the Working Groups shall be presided over by a Member of the
corresponding Scientific Committee or Scientific Panel, as the case may be, and submit

report to the Scientific Committee or Scientific Panel, as the case may be.

(5)  The names of members of Working Group, its terms of reference and proceedings
of meetings shall be made public in such manner as may be determined by the Food

Authority.

5. External Experts. — The Scientific Committee or the Scientific Panel, may invite
other external experts from list of experts or after carrying out a search for the required
competence, possessing particular and relevant scientific knowledge in deliberation of the

Working Groups.

6. Rapporteurs. - The Scientific Committes or Scientific Panel or Working Group may
designate one or more rapporteurs from among their members or external experts with
the approval of the Chairperson who shall ensure that draft reports or opinions are

prepared, within a specific time period.

’
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7. Delegation of respgmibiii_ﬁes. - If the éhairpefson of the Scientific Committee or
- Scientific Panel is not in a position to performs his function, shall elect amongsts its
members its new chairperson who shall thereafter perform the functions of the

N

chairperson of such of the Scientific Committee or Scientific Panel.

8. Requests for Scientific advice. - (1) The Chief Executive Officer shall made requests

for advice to the Scientific Panel in following manner, nam}ély:«

() for safety in use of food additives, flavourings, processing aids and materials in
contact with food; associated subjects concerning the safety of other deliberately
added substances to food and questions related to the safety of the processes the Panel

on food additives, flavourings, processing aids and materials in contact with food;

(b) for safety in use of pesticides, veterinary drugs, antibiotics residues as well as their
residues in food; associated subjects concerning the safety of food from pesticides and

antibiotics the Panel on pesticides and antibiotics residues;

(c) for genetically modified organisms, such as micro-organisms, plants and animals,

their deliberate release into the environment and genetically modified foods,
¢

including products derived from genetically modified organisms the Panel on

. genetically modified erganisms and foods;

(d) for organic foods, functional foods, nutracéuticals, dietetic products, human
nutrition and food 'allergen's', and other associated subjects such as novel foods
including their toxicity and safety the Panel on functional foods, nutraceuticals,

dietetic products and other similar preducts;

(e) for biological hazards related to food safety and food- bome diseases, toxins,
microbiology, food hygiene and associated waste mariagement the Panel on biological
i : .

hazards;
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(f) forcontammants in foods, associated areas and undesirable substances such
as natural toxicants, mycotoxins and residues of non authorised substarnces not covered

by any other Panel the Panel on contaminants in the food chain;

(g} for packaging and labelling safeizy and provisions; including the safety aspects
related to packaging material, name of the food and any special requirement to ensure
that the consumer is not deceived or mislead about the nature of the food including
nutritional labelling claims made on behalf of products the Panel oun labelling and

claims/Advertisements;

(h) for all aspects of analytical methods used in food and sampling of food; including
the test methods required to ensure ‘aat the commodity conforms to requisite standards

the Panel on method of analysis and sampling;

(i)  the Scientific Committee for tasks on multi-sectorial issues falling within the
competence of more than one Panel, and on issues which do not fall within the

competence of any of the Scientific Panels.

(2) A scientific opinion shall comprise of the query posed by the Food Authority or
any stakeholder or issnes of public interest and any other terms of reference and the
scientific reasoning, background and the opinion of the Scieniific Commitiee or Scientific

Panel or working group.

N The final scientific opinton received under sub-regulation (23 shall be published

within 4 period of one week on the Food Authority’s website,

9. Meetings of the Scientliic Cosumbttes/ Panel, - (1) The Scientific Committee and
Scientific Panels shall nrepare o schedule of their mectings for the fortheoming calendar

year in consultation with Chairpersen and publish it in Food Authority website.

211 GIR2011—8
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{2)  The notice of a meeting of the Scientific Committee or Scientific Panels or
Working Group shall be given to their members within not less than ten working days
before the date of the meeting and notice of cancellation of meeting shall also be given

within not less than two working days before the date of the meeting.

(3)  In case of urgency, meetings of the Scientific Committee or Scientific Panels or

Working Group may be catled at short notice with the prior approval of the Chairperson.

10. Quorum and Counsensus. - (1) The quorum at a meeting of the Scientific Committee
or Scientific Panel shall be one-third of its total number of members and no business shall

be transacted unless the quorﬁm is present.

(2) If, at any time, the number of members at a meeting is less than the number of
members specified in sub-regulation (1), the person presiding shall adjourn the meeting
after iﬁforming the members of the date, time and place of the adjourned meeting and it
shall thereupon at such adjourned meeting the members present shall, discuss and dispose

of the business intended to be transacted at the original meeting.

(3)  The Scientific Committec and Scientific Pane! shall adopt opinions by a majority

if a consensus of their members cannot be arrived.

11. Agenda. - (1) The draft agendas of the meetings of the Scientific Commiitee or
Scientific Panels shail be drawn up and circulated to members at least ten days before the

date of meeting.

(2)  'The agenda shall be adopted at the beginning of the meeting and the business not
included in the agenda shall ot be transacted at a meeting of the Scientific Committee or
Scientific Panel except with the permission of the chairperson of the Scientific

Committec or Scientific Funel, as the case may be.
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(3) Wit the pérmiséion of the chairperson of the Scientific Committee or Scientific
Panel or Working Group, urgent questions may be added to the agenda at any time before
the end of the meeting, or items on the agenda may be deleted or carried over to a

subsequent meeting,

(4)  Wherever possible, documents including reports and draft opinions prepared by a
Rapporteur or external expert shall be made available to the members of the Scientific
Committee or Scientific Panel or Working Group and external experts one week before

the meeting.

(5)  The chairperson of the Scientific Committee or Scientific Panels shall fix the time
limii and prioritize the work to ensure with such time-limits the delivery of scientific

opinions.

12. Risk-related issues raised by the Scientific Committee or Panels. - (1) The
Scientific Committes and the Scientific Panels shail bring into the notice of the Chief
Executive Officer any specific or emerging issue falling within its remit which in its

opinion may pose an imminent or potential risk to consumer health.

(2)  ‘The Chief Executive Officer shall determine the action to be taken including, if
appropriale, a request for a scientific opinion or report on the matter and shail inform the

Scientific Committee and the Scientific Panel.

13. Access to meetings. - The chairperson of the Scientific Committee or Scigntitic Fauet
may authorise any officer of the Food Authority to be present in its meetings ad the
officer so authorised shall assist for the purpose of clarification or information bul shall

not seck to influence discussions.

14: Business by Circulation. - (1) In the case of an urgent natuie and wherg
circumstances do not allow discussion at a meeting, if the chairperson of the Scientific
- . _— i . -

Committee or Scieniific Panel, as the case may be;, so directs, a draft opinion or a

statement may referred to its members by circulation of papers.
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(2) Any proposal or draft opinion or statement circulated under sub-regulation (1), on
being approved by one-third of members of the Scientific Committee or Scientific Panel,
as the case may be, shall have effect and binding as if such proposal or draft opinion or

statement were decided by the majority of members at meeting,

3) It the proposal or draft opinion or statement is not approved as specified in sub-
regulation (2), the same shall be placed on the agenda for the next meeting of the

Scientific Committee or Scientific Panel.

(4) Each proposal or draft opinion or statement circulated under this regulation and

the result of such circulation shall be included in the minutes of the foliowing meeting.

15, Accelerated Procedures. - (1) In this case the response may take the form of a
statement or opinion by the Food Authority adopted either by the Scientific Committee or
the relevant Scientific Panel, the development and adoption of the statement or opinion
shall be undertaken by the Scientific Comimittee or the Scientific Panel, as the case may
be, as far as possible in accordance with the Terms of Reference, under the Chief
Executive Officer’s direction and taking into account the limited time atlocated for the

response to the query.

(2)  The chairperson of the Scientific Panel or the Scientific Committee, as the case
may be, shall be informed of the query and the process and the experts from the Scientific
Panel or Scientific Committee or any external experts may be consulted before finalising

the statement under sub-regulation (1).

16. Adoption of scientific opinions. - (1) The Scientific Committee and Panels shall
adopt the scientific opinions at their plenary meetings or, the procedures specified in

regulation 15 or regulation 16.
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(2) The Scientific Committee or Scientific Panel may adopt a preliminary opinion to
be published on the Food Authority’s website inviting scientific comments and
suggestions within a period specified therein and shall take into consideration the

comments received in forming its final opinion.

(3 The opinions of the Scientific Committee and Scientific Panels may include any

minority opinion.

17. Technical Hearings. - (1) The Scientific Committee may organise scientific hearings
with individuals, petitioners or other stakeholder representatives if considered ﬁece_ssary '

for the completion of a scientific opinion,

(2} Hearings shall be indicated clearly in the draft agenda of the meetings in which it

took place.
3) The Scientific Committee shall not take any decisions during such hearings.

18. Minutes. - (1) The Scientific Committee and Scientific Panels shall prepare draft
minutes of plenary meetings and meetings of working groups, which shalf the followings,

namely:-:

(2) the list of paiticipants;
(b) a summary of fiscussions, inciuding important minority view points and
agiced actions; and

(c} arecord of decisions taken and dpinions adopted.

-{2) The draft minutes shall be circulated to its members for comments and adopted

not later than the next meeting.

i
(3)  The minutes shall be posted on the Food Authority’s webstie a ter their adoption.

911 GIf2011—8
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19. Secretariat of the Scientific Committee and the Panels. - (1) The Food Authority
shall be responsible for providing necessary support to facilitate the efficient functioning

of the Scientific Committee and Scientific Panels and shall ensure compliance with the
rules of the Food Authority.

20. Confidentiality. - (1) The members of the Scientific Committee, the Scientific Panels
and the Working Groups and the external experts participating in the Working Groups, or
acting as observers, shall not divulge to third party any information, specifically,

identified by the Food Authority as “restricted or confidential”.,

(2) Members of the Scientific Committee or Scientific Panels or Working Groups and
external experts participating in the Working Groups, or acting as observers, shall sign a

declaration of interests in Schedule 1.

(3)  The members of the Scientific Committee, the Scientific Panels and Working
Groups and external experts participating in the Working Groups, or acting as observers,
shall even after their duties have ceased, not disclose information of the kind covered by

the obligation of professional secrecy.

21. Independence. - (1) The members of the Scientific Committee, the Scientific Panels
and Working Groups and external experts shall undertake to act independently of any
external influence make a Declaration of Commitment in Schedule 1T and an Annual
Declaration of Interests in Schedule I indicating either the absence of any interests
which might be considered prejudicial to their independence or any direct or indirect

interests which might be considered prejudicial to their independence.

{2y The members of the Scientific Commiitee, Scientific Panels and Working Groups
cndl external experts, at cnch raeeting shall make a Specific Declaration of Interests in
. . . . o e A . .

Schedule IV which might be considered prejudicial to their independence in relation to

& items on the agenda.
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22. Reimbursement of expenses. - (1) Travel and subsistence expenses incurred by
members of the Scientific Committee or Scientific Panel or Worlang Groups or external
experts or Rapporteurs in connection with meetings relating to the Scientific Commitiee
or Scientific Panels or Working Group as the case may be, shali be reimbursed by the
Food Authority. \

(2)  Members of the Scientific Committee, the Scientific Panel and the working group
and external experts shall be entitled to a payment of two thousand rupees for each day of
meeting attended by him to defray other costs, involved in their contribution to and
participation in the work of the Scientific Committee or Scientific Panel, or Working

Group, as the case may be.
S HEDULE I
[See regulation 20 (2)]

The Food Safety and Standards Authority of India

DECLARATION CONCERNING CONFIDENTIALITY

Mame:

Position:
[ ] Member of the Food Authority

[ 1 Member of the Central Advisory Commitiee
[] Member of the Scientific Committes

f ] Meraber of a Panel on

[ ] Member of a Working Group on

{ 1 other expert {external} on

I hereby Jdectare that T am aware of my obligation fo respect confidentiality. T know that |
arn obliged not to divulge information acquired as a result of my activities in Food Safety
and Standards Authority, if the infoimation is subject to a request for confidentiality and 1
hereby undertake not to divalgs any such confidential information. I shall also respect the
confidential nature of the opinions expressed by other Members of the bodies indicated

above or other experts during discussivns in meetings or provided in written form.

Done at: on this day of

Signature
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SCHEDULE 11
[See regulation 21 (1)]

The Food Safety and Standards Authority of India
DECLARATION OF COMMITMENT

Name:

Pasition:

[ ] Member of the Food Authority
[ ] Member of the Central Advisory Committee
[ ] Member of the Scientific Committee

[ 1 Member of a Scientific Panel on

[ ] Member of a Working Group on

[ ] Expert (external) on

Pursuant to Section 4 of the Food Safety and Standards Act, 2006 establishing the Food
Safety and Standards Authority of India, I hereby undertake to make all reasonable
efforts to attend and participate in the meetings of the Food Authority and to act

independently and in public interest, without being influenced by any external influence.

Done at: on this day of

Signature:
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SCHEDULE I
[See regutation 21 (1)}

The Food Safety and Standards Authority of India
ANNUAL DECLARATION OF INTEREST
(Please note that high quality of scientific expertise is by nature based on prigy
experience and that therefore having an interest does not necessarily mean having a

conflict of interest)

MName:

Position:
[ 1 Member of the Food Authority

[ 1 Member of the Central Advisory Committee
[ ] Member of the Scientific Committee

[ ] Member of a Panel on
[ ] Member of a Working Group on
[ ] other expert (external) on

Information on direct or indirect interests of relevance to the mandate of the
Authority:- '

(H Direct interests (financial benefits arising from, for example, employment,
contract work, investments, fees etc.)

\ . 7
(2)Indirect interests (indirect financial, e.g., grants, sponsorships, or other kind of
benefits):

B |
i

(3)Interests deriving from the professional activities of the Member and his/her ciose
family Members:

| _

e bt ———t e g s
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(4)Any membership role or affiliation in organizations/bodies/club with an interest in the
working of the Authority:

(5)Other interests or facts that the undersigned considers pertinent:

Declaration: I declare that the information provided above is true and complete,

Done at:_ on: Signature:
(Please attach additional sheets whenever required)

Guidelines for Annual Declaration of Interest

* Any financial interests or benetits, including holding of stocks and shares, equity,
bonds, partnership or property interests relevant to the Authority’s mandate.
Financial interests connected with a pension or investment scheme contracted
prior to membership and/or interests in unit trusts or similar arrangements would
not, in principle, be of particular interest, providing that the Member has 1o

influence on financial management.

# Professional experience in the last five years in a ficld relevant to the Authority’s
mandate. This should inctude all work, irrespective of whether the activities have
been subject to regular or occasional remuneration (Board membership, executive
or nen-executive directorship, employment, consultancy, contractual interests,

and traineeship).

e Interests the member may have had in the past or ongoing legal proceedings
relevant to the Authority’s mandate, with an indication of their implications, are
to be declared.

!

o  All assistance and support received by private and public undertakings or bodies
are to be declared, where they are associated with direct or indirect pecuniary or
material benefit and which have a bearing on the topic of the Panel/Committee.
These include grants for study or research, fellowships or sponsorships for the last

5 vears.

R
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e Participation in public interest groups, professional societies, clubs and

organizations which may have an agenda relevant to the Authority’s mandate is to
be declared. The role and position held is to be set out clearly.
s Close family member includes spouée or partner and dependent children living in

the same household.

e When declaring interests, member should consider statements of personal
opinion on issues relevant to the questions addressed by the Food Authority
(e.g. Publications, public statements); employment or family (e.g. the possibility
of any indirect advantage or any likelihood of pressure could arise from the

member's employer, business associates or immediate family members).

» The Food Authority recognizes that scientific expertise underpins the fulfillment
of its mandate and tasks and that the quality of such expertise'is inherently based
on prior experience. An “interest” declared is not automatically considered to
be a conflict of interest. Interests of an intellectual nature are considered as
indispensable to safeguard the quality and overall balanced objectivity of the

scientific work.

o The details of interests declared may be kept confidential by the Food Authority
unless its disclosure is necessary to establish objectivity and independencs of the
Member involved.

SCHEDULE 1V
[See regulation 21 (2)]

The Food Safety and Standards Authority of India
SPECIFIC DECLARATION OF INTERESTS

(Please note that high quality of scientific expertise is by nature based om pricr

experience and that therefore having an interest does not. necessarily mear having u
i
]

conflict of interest)

Mame:

Profession:

Meeting of the Food Authority
Meeting of the Central Advisory committee
Meeting of the Scientific Comunittee
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Meeting of Panel on
Meeting of the Working Group on

Meeting dates 1
Venue
8. No. Apenda Ifems Whether the member
has a conflict of baterest.
i
(YES/ No)

It yes, please' provide
details to enable the
chair to take a decision.

L...
Declaration: 1 declare that the information provided above is true and complete.
Done at: on this day of
Signature:

V. N. GAUR, Chief Executive Qfficer
[ADVT, 1/4/187-0/10/Exty.]
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